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I 	Hon'bls 	..S.Pikherjsap Administrative Nenter. 

NICK LAL. 0EV 

Vs. 

UNIUN OF INDIA & QRS. 

ror the applicant : PIr.B.Nzkherjee, counsel. 

For the respondsnt 	Mr.C.Samadder, Counsel, 

JRDER 

Hearing the ld.csunsel for the partlest we consider 

the1  party prspssed to be added is a necessary party. In 

the circumstances, M.A.330 of 1996s which is an application 

for addition of party, is allowed. The proposed party be 

added as a respondent in the O.A. The applicant may take 
Original 

appropriate steps to amend thaLapplicatjon. •
2. 
	

P.A.330 of 1996 Is dispos5d of. 

3. 	Interim order already made in MA,210 of 196 shalt 

continue till 3.12.1996 when O.A.674 of 1995 and P1.A.213 of 

1996 will be listed. 

I (M.S.Pijkherjee) 	 (A.g(.Chatterje5) 
Idministx,ativg member 	 VicChajx,ma 
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